¢

0,4,N0,895/200 2.

ORDER DATED 31-10-2002,

The Aypli@ant(a:Postgraduate in science),
pursuant to an Advertiseméﬁt Nég é/G—ll4/SMB/99 dated 7/99
issued by the Rcspondéhts (inviting-applications for the
post of postal Assistant of samvwalpur Division) applied
and_‘ ultirr:ately app’ea:ed‘in the written test on 22-07-
2002, It is the cése‘qf the Applicant that, she oeing

found suitaple in the aforesaid test

» the Respondents

issued notice (under letter dated 0 7-09-2002) to the
Applicant to appear in ﬁhe.ﬁiva-v0ce and computer test on
18-09-2002.The Applicant having not received the said
letter could not parﬁicipaté in the test held on 18-09-
2002. The Respondents, howéve:,'scheddled to conduct the
viva-voce test and comguter test( for the post of postal
Assistant in respect of Jharsuguda and Bolangir) on
19-9-2002 and due to 'Orissa Band' the said date (19-5-
2002 was rescheaﬁledhto 29-9-200 2. Appl%@ant represented
on 20-5-2002 to the Respondents 2,3 and 4 for allowing
her to §ar£icipate in the viva_v0c§]and computer test,
Agéin she represented on 23-9-2D02; However, since no
reply was received od.her representations, she mcved this

Tribunal in the present QOriginal Application U/s.19 of the

Administrative Tribunals Act,1985 with prayer to direct the

Respondents to allow her to take viva-voce test fixed to De

~.



held on 29&5.2002 and, as an interim measure,the
Applicant had prayed for a direction to the Respondents

to allow her to appear in the viva-voce test on 29-5- 200 2.

2. The matter was taken up for Orders on

admission ang interim orders on 25-09-2002, and whi le
Oordering fOr issuance of notice to the Respondents to file
counter, it was directed,ad-interim)to allow the applicant
to take viva-voce ang computer tests scheduled to be

held on 29.09-2002,

3, Today it has been submitted by the learned
Senior standing counsel (Mr.A,K,BOsg) appearing for the
Respondents that pursuant to the interim order passed by
this Tribunal (on 25-09-2002), the Applicant had appeared
in the viva-voce etec. tests for the post of postal
Assistants and that her results have been kept in a

sealed cover.

4, We have heard My .Kanungo, (Leamed counsel
appearing for the Applicant) and ME,A,K,Bose(Learned‘
Senior standing counsel for the uynion of India,appearing
for the Respondents), It has peen revealed (by Mr.BOse,
Learned Senior Standing counsel) that the Board,which

was regularly taking the interview/selection of the
candidates of gampalpur pivision, have taken the interview/

of the Applicant; on the strength Of the interim order passed

by this Tribunal on 25-09-2002, :F



contd..Order dt.31.10-2002,

g " In the above said premises,without entering
into the controversy, we direct the Respcndents to
declare the result of the Appiicant,alongwith ot her
candidates, and to take further action in the matter

Cf recruitment of postal Assistants.

6e In the result,therefore, this Original
Application is allowed in the aforestated terms,But,

however,thexre shall be no order as to costs,

T Send cOpies of this order to all the
parties and free copies of this order pe given to learmned

counsel for both sides.
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